310

Matters under Rule 377

309

PHALGUNA 27, 1903 (SAKA)

mfmwm
-w mm
sEobet

EREEFT
1%

mmmww

Wﬁmwwmew

8113

v g
mﬁwﬁ

% B
eFEEEs

W

PEE EFFEE  ERE g
mm i rrk: mmmmm mmm wmw
wm. SR gl b b o
mm mmmmmm- ﬁwmw mmmmw mmmw Wmm
R i 5
mwm,mmw T i wm Wﬁww\mmﬁ
EE fmmm W W Eg F
H . e ngﬁWﬁwmw- v awm-w i
P EEF ek EbEp o E¥E
wmm#wﬁ@ £ m ¢ i
mmﬁw?wm - mhmm mewmwﬁmmmww
T E ¥

ighnenl

guET-ral &7 o TrE-
ek AT UAT § 99H- @Hr 1 9| |

-

™

-~
o *

(vii) Measures for assistance to small

"language

stitution,

in the Eighth Schedule to the C(_m-

7g ovd qauUT Wew B qY F ATHSE

T g A

(viii) Tnclusion of Nepali

TATETR
R

(M) «
sETrareT

and regional newspapers
wgiay,
Gacy
a



311 Matters under

SHRI ANANDA PATHAK (Darjee-

ling): Sir, under rule 377, I would .

like to mention the following matter
of urgent public importance in the
House:

A large number of Nepali-speaking
people are living in our country since
. long, These people as well as several
organisations are demanding the re-
cognition and inclusiongof the Nepali
language in the Eighth Schedule of
the Constitution for a long time. The
Congress(I) Party in the Centre as-
sureq that the Central Government
was considering the demand to include
the Nepali language in the Eighth
Schedule, but so far nothing has been
achieved. It is still lying on the
paper. The Sahitya Academy also
recognise Nepali as a modern langu-
age of India,

In West Bengal, the Ruling Front
Government have fulfilled the aspira-
tions of the Nepalese by giving re-
cognition to the Nepali language in
the State, Not only the Wes: Ben-
gal Government recognised the Mepali
language, but they have started using
ihe language for official purposes also.
The West Bengal Legislative Assemb-
ly passed two Resolutions and urged
upon. the Central Government to re-
cognise the Nepali language and in-
clude it in the Eighth Schedule of
Constitution.

The inclusion of this language in
the Eighth Schedule will fulfil one
of the major aspirations of the Nepali
speaking people residing in West Ben-
gal, Sikkim and other parts of the
country and will accelerate their cul-
tural and literary advancement.

Under these circumstances, I urge
upon the Government to take neces-
sary steps in this matter and fulfil
the legitimate demand of the Nepali-
speaking people without further de-
lay.

I also demand that the WMinister
concerned make a statement in the
House in this regard as early as pos-
sible, R

MARCH 18, 1982
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DR. KARAN SINGH (Udhampur):
Sir, Shri Venkatasubbaiah, while re-
plying to my Bi]l for inclusion of the
Nepali language in the Eighth Sche-
dule assured the House that the
Prime Minister was seized of the mat-
ter. Months have passed but we have
not heard anything about this.

MR. DEPUTY-SPEAKER: Shri Ma-
dhukar,

(ix) Need for making inquiry into
the dacoity in Assam Mail on 15th
March, 1982 Payment of compen-
sation to the looted passengers
and taking safety measures on

the railways.
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